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C ENTRAL ADMINISTRATTI/E TRIBU I\I.AL

PRINCIPAT BENCH

CP No.52 l2OO4Irr
OA No. 149312003

Neur Delhi this the Stl, day of Novernber, 2OO4

Eon'ble thrl V.I{. UaJotra, Vlcg Chalrnan {Al
Eon'ble Bhrl Ehanker RqJu, ilember lJf

Binay Kumar Mishra
Son of Shri Jagdish Mishra
R/o D/3265, Vasaut KrrrJ, Nenr Ddhi. -Applicant

(None Present)

Versus

Shri A.K. Jatur,,
Joint Secretar5r (Police),
MI{A, Goverrrmerrt of hrdia,
Nerw Delhi- I 10 OO l.

Shri Ratn Avtar Yadav
Director, National Crime Records Burear,
East Block 7, R.K. Puram,
Neur Deltri- 110 066. Responderrts

(By Advocate:Shri M.K. Bhardwqi, Prory for
Shri A.K. Bhar*raj)

ORDER (oral)

Honble Shd V.K. Majotra. Vice Chairman (A):

Shri Bhard$rqi, leartred counsel stated that Hontle High Court has

stayed the 
"snlernpt 

proceedings on 18.8.2004 till the neort date of

hearing fixed for 7.2.2OO5. Lr this backdrop, this C.P. is dropped and

notices to the responderrts are discharged with liberty to tb.e applicant to

revi\re the same, if necessary ofl availability of final orders of the Honble 
^

High Court.

d^-.

1

2l.

rt

e k^f,
(Shanker Raju)

Member ({ [V.K. Majotra)
Vice Chairman (A)
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